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1,119.7.96 Hrard shri H,P. Rath learned coursel for|
the applicant, In this Original Application, 7&
the mppidtzmxt claim is to direct the @

| | 17196 - T ge
Respondents to regularise the services of the| I <

applicant in a Growp D Post, The applicant f

1ad oeen working for more than 240 daYs in .% E

each years since 1980, She was appointed as

Lady Attendant-cum-Sweeper as contigent paid w pré\wm_ Q———
| pasis at p & T Dispensary,Cuttack from 10.104 \ O . /P’W ’
1980, Thus, she has worked py nov £or more

than two and half decades, Her griewvance is ®/O/e :

that she has not peen regularised, The g \gDﬂ ﬁ @Q’ﬂd’\

second grievance of the applicant is that

she should be conferred tempoOrary status w.e,f

8.1.1889 with all consequential service

benefits, She has , for this purpose, filed a

representation to the Sr, Supdt. of rost

Offices, whois impleaded here as Respondent

No.38, which is Annexure-~8 dated 28, 7.94 to thd
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petltion Bjirmexure 9 ‘the €hief Medical O‘“flcer,
V 1nc}mrge, P& Dispensary by its letter dated lOth
;Janaaty,iﬁni( 1995, has personally recomiended the
gappii'cant's case, He stated that the applicant
has been working for last 14 years without a sindle
3.::>reak and ‘$he; should be given temporary status,
Even after the representation , there h’gs"been no
:Tresp 3.nse whatscever by Respondent No.3, This is ga
Case which deserves most imnediate attention of the
Resp omdents. A representation is pending and it
cenould pbe dis osed of . I therefore, direct the
:;{esi-,-ozadent No,3 to dispose of the representatim
pending oefore him within a periad of eight weeks
from the Gate of receipt of a co.y of this orde r,In
,Cace the Respondents do not agree with the apy. ].J.c ant's
lc‘Laim, they should pass a reasoned and speaking order,

"*“be application is disposed of, Mr. ashok Mohanty,

v{.';‘s@nior Standing Counsel (Central) is present and is

ne ard,

The services of the aprlicant shall not
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)r discontinued or interfered with in any manner till
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,.tke representation is disvosed of,
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